FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
DALMIA LIFE CARE PRIVATE LIMITED.

SL. |PARTICULARS DETAILS
NO.
1. [Name of corporate debtor Dalmia Life Care Private Limited

2. |Date of incorporation of corporate debtor [06.02.2013
3. |Authority under which corporate debtor is [ROC Delhi
incorporated /Registered
4, |Corporate Identity No. / Limited Liability |U741100L2013PTC247936
Identification No. of corporate debtor
5. |Address of the registered office and Registered Office Address as per the MCA

principal office (if any) of corporate debtor |Records: 87-B S/F Amritpuri, Garhi, New Delhi,

110065, India

6. |Date of closure of Insolvency Resolution |02.11.2025 (Extension Granted by NCLT vide
Process order dated 08.06.2026)

7. |Liguidation commencement date of 19.08.2026 (Order received by Liquidator on
corporate debtor 20.08.2026)

8. |Name and registration number of the Name: Mr. Prabhat Ranjan Singh
insolvency professional acting as IBBI Regn.no:
liquidator IBBI/IPA-002/IP-N00428/2017-2018/11239

9. |Address and e-mail of the liquidator, as  |Address: Chamber No.119, C.K. Daphtary Block,
registered with the Board Supreme Court of India, Tilak Lane, New Delhi,

National Capital Territory of Delhi, 110001

Email id: prabhat.rs.advocate@gmail.com

10. |Address and e-mailto be used for Address: 805, 9th Floor, Tower-C, Unitech
correspondence with the liquidator Business Zone, Sector-50, Gurugram, Haryana -
122018

Emallid: lig dalmialife@resurgentrplom |
Motice is hereby given that the National Company Law Tribunal New Delhi Bench-V| has ordered the
commencement of liquidation of the Dalmia Life Care Private Limited on 19.08.2026.

Sdi-

Prabhat Ranjan Singh,

Liquidator

Dalmia Life Care Private Limited

IBBI Regn: IBBI/IPA-002/1P-N00428/2017-2018/11239

Registered Address: Chamber No.119, C.K. Daphtary Block, Supreme Court of India, Tilak Lane,
New Delhi, National Capital Territory of Delhi, 110001

Communication Address: 905, 9th Floar, Tower-C,

Date: 24.08.2026 Unitech Business Zone, Sector-50, Gurugram, Haryana — 122018
Place: Delhi Email: prabhat.rs.advocate@gmail.com
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HISAR METAL INDUSTRIES LIMITED

Registered Office: Negr Industrial Development Colony, Delhi Road, Hisar-125005 (Haryana)
Email: infophisarmetsl com; Website: weny hisarmeial.com
Tel.: (01862) 220067, 220367, 220738 Fax: (01662) 220265
CIN: L74809HR 1900PLCD30BAT

PUBLIC NOTICE
Speclal Window for Transfer and Dematerialisation of Physical Securities

Maotice is heraby given [hat the Securities and Exchange Board of India"SEBI")
vide its Clrcular Mo, HO38M 33)2026-MIESD-PODWITEI/2026 dated 30 January
2026, has opened a Special Window for transfer and dematerialisation ("demal™)
of physical securities.

Pursuant to the said circutar, this Special Window is aveilable for physical securities
sold or purchased prior to 1 April 2015, including cases where:

» Transfer requesis were earlier submitted and rejected / returned! not attended
to due by deficiencies in documenis or process; or

« Such transfer requests are being lodged afresh, subject to Julfilmant of prescribed
conditlons,

Special Window Period
From: 5 February 2026 To! 4 February 2027

Investors are mformed that securitias transferred under this Special Window shall be
mandatorily credited o the transferee only in dematerialised form and shall
be subject to a lock-In poriod of one [1) year from the date of registration of iransfer
During the lock-in period, such sacunties shall not be transferrad, pledoad or lian-
marked. Cases involving disputes batween iransferor and fransferes, or securities
transferred io the Investor Education and Protection Fund {IEPF), are not eligible
for processing undar this Special Window,

Submission of Requesis

Eligitde investors may submit their transfer-cum-dematerialisation requesis, along
with the prescribed documants including onginal security cerfificates, transfer deed
sxesuiad prior fo 1 Al 20719, Proof of purchase by Hansteres, s may ba available
KYC dacuments (as per 151 farms); Istest Client Master Lisi ("CML”), not older than 2
months, of the demat account of the transferee, duly attested by the Depository
Participant and Underiaking cum Indamnlly in formal prescribad in said SEBI Circular
b the Comgany’s Registrar and Share Transfer Sgent- Wiz, Skyline Financial Services
Pyt Lid,, D-153 &, 151 Floor, Okhla Indusirial Area, Phase-1, New Delhi-110 D20, Tal,

Place: Hisar (Haryana)
Date: August 24, 2026

#31 (1) 64732681 to 88, Fa #8371 (11) 26812682, Email: admin@skylinerta.com

For further deteils or clarification, investors may contact the Company's RTA or
Company

The relevant SEBI circular is also available on the SEB! website at www sabigovin
under Legal — Circulars

Investars hiolding physical securities who are eligible- under -this Special Window are
ancouraged 1o avall this cpporlunsly wilhin the prescibed

Far Hisar Matal Industries Limitad
&di-

[Vishesh Kumar Chugh)
Company Secretary

i,
HOWUSIRG SirARMCE

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

HINDU Chennai-600015, and Branch office: at F8, first floor, Mahalaxmi

Tower, Sector 4, Vaishali, Ghaziabad-201010
Email: auction@hindujahousingfinance.com

CLM - Priya Sharma - 8218291278 « RRM - Amit Kaushik - 9587088333

RLM - Arun Mohan Sharma - 8800898999 ¢ CRM - Amrendra Pandey - 73035 58092

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

DALMIA LIFE CARE PRIVATE LIMITED.

5L PARTICULARS DETAILS
NO,
' 1. |Name of corporate debior Dalmia Life Care Private Limited

| 2.\ Date of incorparation of corporate deblor |06.02.2013

| 3. ;T"-'.I.:.."-‘ll:r'il}'utdl’.'f which coeparate debloe is (ROGC Delh
lincorparated |Hemslared

' 4. | Comorate Identiy No. | Limitad Liabity
| Hentification No. of corparate dabar

5. | Address of the repstered office and Reqgesterad Cffice Address as per lhe MCA
iprncipal office (if any) of comporate deblor | Records: 97-B SiF Amritpur, Garfi, New Dalhi,

' 10065, Indiz

02.11.2025 {Extension Granted by NCLT vide

UT41100L013PTC24T36

B. | Date of ciosure of Insalvency Resolution

[ Process order daled 08 06.2026)

| 7. Liqudation cammancement data of 19,08, 2028 {Order recaved by Liguidator on
|carporate debtor 2008 2026)

B :Name and regisiration numder ofthe | Mame: Mr. Prabhat Ranjan Smgh
linslvency professional aciing as |BEI Regn.no:

liidator IBBIPA-DIIP-NOO4ZE2017-20181 1238
| O | Address and e-mail of the bquidator as | Address: Chamiber No. 113, C.K. Daphiary Block,
reqistered with e Board Supreme Court of India, Tdak Lang, New Delhi,

Naional Capeal Temitory of Delhi, 110001

Emal id: prabhat rs advecatefigmad.com
Address: 505, St Floor, Tower-C, Unitech
Business Zone, Sector-50, Gurugram, Haryana -
122013

Ernad id: lig dalmialifefiirasurenirpl.com

Natice i heraby given that e National Company Law Tribunal New Delri Banch-\t has orsered the
commencement ofliguidation of the Dialmea Life Care Private Limizd on 19,08 2026,

| 1L | Address and e-mad t be ysed for
jcomespandence with the hgudator

Sd-

Prabhat Ranjan Singh,

Liquidator

Dalmia Life Care Private Limited

IBE| Regn: [BEVIPA-002/IP-NODM2E!2017-2018/11239

Registered Address: Chamber Mo 118 C.&. Daphary Biock, Suprame Court of India, Tiak Lane,
New Dedh, National Capital Teitory of Dedl, 110001
Commimication Address: 905, 9th Floar, ToweeC,

Unitech Business Zong, Sector-50, Gurugram, Haryana - 122018
Email: prabhat rs advocate figmail com

Dale: 24.08.2026
Place: Delhi

SindiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

Home Laans Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 @ 1],[e}"/

Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assets And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued ADemand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For

AnAmount Mentioned As Below And Interest Thereon, Costs, Etc.

POSS

N NOTICE FOR
BLE PROPERTY

MR./ MRS. BHEEM PRAKASH, MR./ MRS. LAL
SINGH, MR./ MRS. SHAILENDRA VEER SINGH

Name of the Borrower/Guarantor Description Of The Charged/mortgaged| Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On  |Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
MR./ MRS.SEEMA DEVI W/O MR. LAL SINGH, |All Piece And Parcel Of One Residential| Demand Notice 18.08.2026
11-June-2026

Property of Khasra No 00518, Khet No.
157 Mi, Area 108.88 Sq Yardi.e. 91.04 Sq

KARDAM, 308 Vill Godha Post Godha Godha

Godha Aligarh Koil

Uttar Pradesh 202127 Ph.No. 9719958453

LOAN ACCOUNT NO. -

HLALCHLONS000005106737/AP-10246197

(Branch : Aligarh-1)

Mtrs, Situated At Gram Godha Pargana
Morthal Tehsil Koil, District Aligarh Uttar
Pradesh-202127 BOUNDARY:- EAST -
Property of Shri Yogendra, WEST - 25ft
Wide Road, NORTH - Plot of Digar,
SOUTH - Plot of Digar

Rs. 734297/- (Rupees Seven
Lakh Thirty-Four Thousand Two
Hundred& Ninety Seven Only)
Due As On 10.06.2026 Together
Interest Applicable From 11.06.
2026 & Other Charges & Cost Till

MR./ MRS. RAJRANI SHARMA W\O DAYA
SHANKAR, MR./ MRS. DAYA SHANKAR
SHARMA S\O MR.DAULATRAM SHARMA,
MR./ MRS. VIVEKANAMD SHARMA W\O
DAYA SHANKAR SHARMA, 402 ALIGARH
JWALAPURI KOIL KOIL ALIGARH UTTAR
PRADESH 202001 LOAN ACCOUNT NO.
LAALVLLONS000005086951/AP-10207271

(Branch : Aligarh-1)

All Piece And Parcel Of One Residential
Property Of 1 Kitta Plot Rakwa 163.97 Sq.
Yds. l.e. 137.10 Sq. Mtrs. Whose Nagar
Nigam No 1\147 Present Nagar Nigam No 1
\417 Mohhala Jwalapuri Pargana And Tehsil
Koil District Aligarh Uttar Pradesh-202001
Boundary:- East - 12ft Wide Road,west -
House Of Babulal,north - Houseof
Netrapal,south - House Of Todiram

The Date Of The Payment.
Demand Notice 18.08.2026
11-June-2026 L_
Rs. 1627526/- (Rupees Sixteen
Lakh Twenty-Seven Thousand
Five Hundred & Twenty-Six Only)
Due As On 10.06.2026 Together
Interest Applicable From 11.06.

2026 & Other Charges & Cost Till
The Date Of The Payment.

Mr./ Mrs. Roopa Devi W\o Bhuvnesh,
Mr./ Mrs. Bhuvnesh Kumar S\o
Mahendra Pal, Shyam Baba Traders
C/o Mr./ Mrs. Bhuvnesh Kumar S\o
Mahendra Pal, Shahjahanabad Danda
Sambhal Shahjahanabad Uttar Pradesh

All Piece And Parcel Of One Residential Property
Of Khasra No 491/0.724 Hector Ka %2 Bhag Rakba
0.362 Hector Me Se 1 Kitta, 249.96 Square
Meters,village Kewalpur @ Tipeda Pargana
Rajpura Tehsil Gunnaur District Sambhal,uttar
Pradesh—243751 Boundary:- East - Khet Of Anita,

Demand Notice
11.06.2026
Rs.1748366/-(Rupees Seventeen
Lakh Forty-Eight Thousand Three
Hundred And Sixty-Six Only) Due
As On 10.04. 2026 Together

19.08.2026

SYMBOLIC POSSESSION NOTICE

Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE
LIMITED under Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (No. 3 of 2002) and in exercise of powers conferred under section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
was issued on the dates mentioned against each account and stated hereinafter calling upon the
borrower (hereinafter the borrower and guarantors are collectively referred to as the "the
Borrowers") to repay the amount within 60 days from the date of receipt of said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under sub-setion 4 of section 13 of Act read with rule
8 of the Security Interest Enforcement Rules, 2002 on this the dates mentioned against each
account.

The borrower/guarantor in particular and the public in general is hereby cautioned not to deal with
the property and any dealing with the property will be subject to the charge of the HINDUJA
HOUSING FINANCE LIMITED for an mount and future interest at the contractual rate on the
aforesaid amount together with incidental expenses, costs, charges, etc. thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.

&_EHFHFEAM Shriram Finance Ltd.

ERiERSE | Registered Of.: 5r Towers, Plot No. 144, South Phasa
Industrial Estate, Guindy, Chennal 600 032

Branch Off; No:221, Rovapettah High Road, Near Vidya
Mandir Zchool, Above Canara Bank, LUZ, Mylapare,
Channai — 600004  'Websile: wwiw. shriramfinanca.in

SYMBOLIC POSSESSION NOTICE

Mole: It is informed that “SHRIRAM CITY UNION FINANCE LIMITED™ has been
amalgamated with "SHRIRAM TRANSPORT FINANCE LIMITED" as per order of
NCLT, Chennai. Subsequently the name of “SHRIRAM TRANSPORT FINANCE
LIMITED" was changed as "SHRIRAM FINANCE LIMITED" with effect from
30.11.2022 vide Certificate of Incorporation pursuant to change of name dated
30-11-2022.

The undersigned being the authonsed officar of Shriram Finance Limited
[SFL) under the provisions of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Securty Inferest Act, 2002 {said Act) and in exarcise of
powers conferred under Section 13(12) of the said Act read with Rula 3 of the
Security Interest (Enforcement) Rules, 2002 (said Rukes) issued demand natices io
the Bormowers details of which are mentioned in the table below to repay the amount
mentioned in the said demand notices.

The Borrowars having failed to repay the amount, notice s hereby given to
the Borrowers and the public in general that the undersigned has taken Symbolic
Poszession of the property described herein balow in exerciss of powers conferred
an himvher under Section 13(4) of the said Act read with rule 8 of the sakd Rules, on
this 19-ALG-2026.

The Borrower in particular and the public in general is hereby cautioned not
to deal with the property and any dealing with the property will be subject to the
charge of Shriram Finance Lid, for an amount a5 mentioned herein below with
interest theraom,

The borrower's attention is invited to provistons of sub-section (B} of section 13 of
tha Act, inrespect of time avaitable, to redeem the secured assets,

Borrower's Name & Address

Loan Number RESOLLP2207050008 & RSSOLLP2207050006

1.Mr. Manmaohan Kalia (Borrower)

Proprietor- M/s Kalia Properties

2754, Gall No. 13 GF Ranjeel Nagar, Palel nagar, Central Delhi, Delhi-110008
2.Mr. Gaurav Kalia{Co-borrower/Guarantor)

2754, Gali No. 13 GF, Ranjeet Nagar, Patel nagar, Central Delhi, Delhi-110008
3.Mrs. Richa Arora(Co-horrower/Guarantor)

2754, Gali No. 13 GF, Ranjeel Nagar, Patel nagar, Central Delhi, Delhi-110008
4.M/s Kalia Properties|Co-borrower,/Goarantor)

Through s Proprietar- Mr. Manmohan kalia

2754, Gali No. 13 GF, Ranjeet Nagar, Patel nagar, Central Delhi, Delhi-110008
Symbolic possession date-18-AUG-2026

NPA- D2-June-2026

Interest Applicable From 11.04.
2026 & Other Charges & Cost Till
The Date Of The Payment.

202421 LOAN ACCOUNT NO. -
LAALVLLONS000005123376/AP-
10284540 (Branch : Aligarh-1)

MR./ MRS. PAWAN KUMAR VERMA
S/0O SONPAL SINGH, MR./ MRS. RAJ
KUMARI W/O SONPAL SINGH, MRS.
PAWAN KUMAR VERMA C/O
PROTONIC RO SYSTEMS, A-7 Sant
Gadgr Nagar Sithora Road Bareilly,
Uttar Pradesh 243003 Loan Account
No. HL11SVLONS000005120939/AP-
10278277. (Branch : Bareilly-1)

Mr./ Mrs. Usha Devi W/o Vinod Kumar, Mr./ Mrs. | All Piece And Parcel Of Part Of Demand Notice
Rahul Kumar Gupta S/o Vinod Kumar Gupt, Mr./ |Khasra No. 486 Mi. & 499 Mi| 11-June-2026
Mrs. Vinod Kumar S/o Shivnath Prasad, Mr. Village Sithora Pargana, Tehsil| Rs. 1824322.26/- (Rupees Eighteen
Rahul Kumar Gupta E/o Creative Arc, 359 Post | & Distt. Bareilly Uttar Pradesh| L@kh Twenty Four Thousand Three
Office Subhash Nagar Uttar Pradesh, Bareilly- 243001 Admeasring Area 7059| Hundred Twenty Two and Twenty Six
243001 LOAN ACCOUNT NO. Sq Mtr Boundary:-east-road 12| Paise) Due As On 10.06.2026
HL11SVLONS000005163397 & Feet West- Land Of Mahesh| 199%No Teres! Aipplioable From
LA11SVLONS000005165426/ AP-10370191 & AP- | Chandra, North-land Of Anil Th.e D'ate Of The Paymen’?

10371708. (Branch : Bareilly-1) South-house Of Omwati '

MR./ MRS. REKHA W/O BRAJESH KUMAR, | All Piece And Parcel Of One| Demand Notice
MR./ MRS. BRAJESH KUMAR S/O Residential Property Of Part Of| 11-June-2026
SATYAPAL, BRAJESH KUMAR C/O MAA | Khasra No 52 Min Gram Tatarpur,| RS- 741856/~ (Rupees Seven Lakh
LAXMI TRADERS, Shanti Nagar Behind Pargana Tehsil And Distt Bareilly,| FOrty-One Thousand Eight Hundred
Diesel Shed Izzat Nagar Bareilly, Uttar Uttar Pradesh. Admeasuring Area| And Fifty-Six Only) ~ Due As On
Pradesh 243122 LOAN ACCOUNT NO. 41.80 Sq. Mtr Boundary:-east - Plot| 10-06-2026 Together Interest Applicable
HL11SVLONS000005122412/AP-10271250. | Of Smt Beena, West - Vacate Plot,| ('O 1195 2925 & Diher Bharges &
(Branch : Bareilly-1) North - Rasta 11 Ft Wide, South -| ©OSt Tl The Date e Payment.
House Of SmtAsha

Mr./ Mrs. Bhavana Solanki W/o Mr. Prem | All Piece And Parcel Of One| Demand Notice
Pal, Mr./ Mrs. Ravi Kumar S/o Mr. Suresh Residential Property Of Part Of 11.06.2026
Chand, Ms R K Enterprises, Mr./ Mrs. Khasra No 686, Area 150.91 Sq.| RS.880337/- (Rupees Eight Lakh Eighty
Suresh S/o Mr. Karan Singh, Mr./ Mrs. Mtrs., Mauja Agaryala Tehsil Chhata| Thousand Three Hundred And Thirty-
Prem Pal S/o Mr. Suresh Chand 10 Distt Mathura Uttar Pradesh 281404 %;’:&gr;'g’t)erfe’szﬁ%;glg-g?ﬁmﬁ
Rukmani Vihar Bsa Road Mathura Bangar Boundary:- East - 4ft Wide Road, )
Mathura Uttar Pradesh 281004 Loan West - House Of Subhash, North - ;L'g%;gzgfﬁg?far Cr::r:?es & Cost Till
Account No. LA11VLLONS000005114683/ | Plot Of Shyam, South - Less Than y :
AP-10263807 (Branch : Mathura-1) 6mtr Wide Road

Place: BAREILLY, MATHURA, ALIGARH For India Shelter Finance Corporation Ltd (Authorized Officer)
FOR ANY QUERY, PLEASE CONTACT MR. SUDHIR TOMAR (+91 9818460101)

West - Khet Of Kuldeep, North - 9 Mtrs. Wide
Road, South - Khet Of Nihal Singh

All Piece And Parcel Of One Residential| Demand Notice
Property Of Part Of Khet No 319 And 321, 11-June-2026
Area 50.16 Sq. Mtr, Wake Sanaiyya Dhan| Rs. 1526411/- (Rupees Fifteen Lakh
Singh, Pargana And Distt Bareilly Uttar| TWenty-Six Thousand Four Hundred
Pradesh. Admeasuring Boundary:-east —| And Eleven Only) DueAsOn
House Of Chhote Lalwest — House Of 10.06.2026 Together Interest Applicable

) . From 11.06. 2026 & Other Charges &
Munna Lal, Nor.th Rasta 18 Ft Wide, South Cost Till The Date Of The Payment.
-Rasta 15 Ft Wide

19.08.2026

19.08.2026

19.08.2026

20.08.2026

SALE NOTICE FOR SALE OF

&y HINDUJA HOUSING FINANCE LIMITED [ttt
DAL Corporate Office at 167-169, 2nd Floor, Lithle Mount, Saidapal, Chamnai - APPENDIX- IV-A

HOUSIMNG FINAMNCE

600015, E-mail : auvcton@Ehindujahousingfinance. com
CONTACT NOS: RLM - BRAJESH AWASTHI 99183 01E2E5; ARM - HARISH YADAY 70604 117EE: ZAM - RAKESH GUPTA DETIF 25255

E-Auction Szl Nolice for Sala of fmmovabda Assets undar fhe Sacuritization and Reconstruction of Financial Assats and Enforcemand aof Saourity
Intgrast Act, 2002 (hesemallar ralafrad 1o a5 “lha A21™) read with proviss (o Rua BiE) of the Securdty IiMeres! (Eiorcermeant) Aules, 2002 (harainalles
redernad 1o as “lhe Ruses” ). Natce &5 herab given i 1he pueblic e genesal and in particwar o e Barmrwer|s) and Guaranioe{s) that the below-desenbed
enimovabile property morigaged’ changed to The Secumed Credilorn, he possession of which ks been taken by the Autharized Officer of Hinduja Housing
Finance Limited (Secured Greditor) having Its Corporate Office al 167-169, Znd Floar, Little Mount, Saldapet, Chennal - 600015 and ane of 13
Branch Offices a1 First Floor, Om Palace Cinema, 547, Bhagwan Nagar, Delhi Road, Hapur - 245101, will be sold on “As is Where is", "As is What
is" and "Whatawar there is™ basis on the dates mentioned beéfow Tor reafzation af the amourd dus to the Secured Cradior from the barreavers and
guarantars. The gale will be dang by b Authorized OlEzor theawg b e-auction patfarmm pravidid al the wabsite: www.bankeapetions.com

Emd Depesilion Lagl Oxlo: 104h Sep-26, Til 17:00 Hrs. | Bid |mcreaze Amowunl Rs. 100000

|See proviso 1o rule & (6)]

m;nmun?m{ﬂmm; - 3 -

REserve Price
Earnesi Money Degosii |
OL/MHATMNGRARDIOD0SE. 1, Mr. Shined 10733024 & As. 1812497/ a5 on 10732024 206 2025 A.F: Rs. 2427300y-
Shabsd{borrower ) 2. Mrs. Rajda Shkeelco-borower) 0.5, a5 on 10/3/2024 Az, 1812497 |Physical Possession|  EMD: Rs. 242730/-
Description Of Property: Free hold residential Plot no.4, Measuring area 122,87 Sq.yards Or Say 102.71sg. Melers, periaining To khasra
Mo. 1532 Wi, situated In Moticolony (samiya-2), pargana Tehsil & district Hapur Bounded As east: Plot Mo, 14, west: Other's Plol. norih:
Plod Mo, 3, Sooih: Road 25 Fest Wide
DL/MMR/MNGR/ADOD000159. 1. Mr. RAJOA SHKEEL  |10/3/2024 & A 1TE5696- a5 on 10/32024]  9/10/2025 R.P: Rs: 2401200,
{Borrowery 2. Mr. SHKEEL SHAHED [Co-Barrower) 0.5 as on 10V32024 As, 1785606,  |Physical Possession| EMD: Rs. 240120/-
Description Of Praperly: Freehold residential Plol no 5, Measuring area 105.92 Sq.yards Or Say 88.5954. Meters, perlaining Tokhasra No. 1532
Mi, khata Mo. 2791, Silwated In Moticolony (samiya-2], Pargana Tehsil & Disirict Hapur. Bounded Az east: Piof Mo. &, West; Other's Plot, Horth:

Amount due as per Demand Notice

Demand Notice dated 05.06.2026 for amount of Rs. 4,55,595.53/- (Rupees four
tacs fifty five thousand five hundred ninely five and paisa fifty three Only) in loan
account no. RESDLLP2207050008 as on 04th June, 2026 and Rs. 40,12,159/-
{Rupees forty lacs twelve thousand one hundred fitty ning Only) in loan account no.
RSSDLLP220T050006 as on D4th June, 2026 with further interest and charges as
per terms and conditions

Description of Property

THAT THE BUILT-UP ENTIRE GROUND FLOOR, WITHOUT TERRACE/ROOF RIGHTS,
HAVING AREA MEASURING 210 5q. YARDS, OUT OF FREEHOLD PROPERTY
BEARING MPL. NO. XVII/2754, ALONGWITH PROPORTIOMATE UNDIVIDED,
INDIVISIBLE AND IMPARTIABLE OWNERSHIP RIGHTS OF THE UNDERNEATH LAND
OF THE SAID PROPERTY, SITUATED IN THE ABADI OF RANJIT NAGAR, NEW DELHI-
110008

This nofice is also heraby to caution the ganeral public at 1arge that the authonized
pfficer of Shriram Finance Limited (SFL) is in the lawiul Symbolic Possession of the
immaovable properiies menfioned herein above and the Borrowers or any person
shall not after receipl of this notice transfer by way of sake, lease or otherwise deal
withy' alienate any of the abova-mantionad securad assets refarred to in this notice,
without prior written consent of SFL.

Place: Delhi
Date - 19-03-2026

S0/~ Autharlsed Officer
Shriram Finance Lirmited

Sr. LAN Nos. / Name of Borrowers / Demand Notice Date Amount

No; Guarantors & Address Date of Possession |  Outstanding

1.|LAN No: DL/BPR/ASHO/A000000359, Mr. Pankaj| 01-06-2026 Rs. 1956811/
Chaudhary, Mrs. Kamlesh Chaudhary, C 130 Govind|  21-08-2026 | as on 02-06-2026
Puram, 00, Govindpuram Ghaziabad, Uttar Pardesh,| SymBoLIC |Plus interest thereon
Rural, Govindpuram, Uttar Pradesh, India-201013
Description of Property: Freehold Residential Ground Floor, Covered Area Measuring
131.70 Sq. Mtrs. & Open Area 13.74 Sq. Mitrs., Built On Plot No. 130, Block-c, Situated At
Residential Colony Govindpuram, Tehsil Ghaziabad, Distt. Ghaziabad, Uttar Pradesh.
(hereinafter Called Referred To As The Said Property”). Boundaries Of The Property: As Per
Sale Deed Dated 24.12.2008 East: Plot No. 143 West: Road 30 Ft. Wide North: Plot No. 131
South: PlotNo. 129.

2./LAN No: DL/CNP/CNPL/A000000066, Mr. NARESH|  01-06-2026 Rs. 1399114/
YADAV, Mrs. BABITA BABITA, HOUSE 570 1, N,[ 21-08-2026 | as on 02-06-2026
KAMLA QUARTER GHAZIABAD, Metro, Ghaziabad,| SYMBOLIC ~|Plus interest thereon
Uttar Pradesh, India-201001
Description of Property: House bearing Nagar Nigam No. 570/1, area measuring 108 Sq.
Yards i.e. 90.30 Sq. Meters, situated at Kamla Quarter, Nasarpur, Pargana Loni, Tehsil and
Dist. Ghaziabad, U.P. (Hereinafter referred to as the “said property”) (as per deed) House No.
63, Nagar Nigam No. 570/1 (Old), area measuring 108 Sq. Yards i.e. 90.30 Sq. Meters, situated
at Kamla Quarter, Nasarpur, Pargana Loni, Tehsil and Dist. Ghaziabad, U.P. (Hereinafter,
referred to as the “said property”) (as per technical) Boundaries as per technical: East : 12 Ft.
Road West: Property of manoj North : Property of Pintu South : 18 Ft. Road.

3./LAN No: DL/DEL/DLHI/A000001790, Mr. PURAN| 01-06-2026 Rs. 1006105/-
CHAND, Mr. JYOTI JYOTI, Makan Number 497 Sabji|  21-08-2026 | as on 02-06-2026
Mandi Ghantaghar Near Doctor Chawla Mandir Wali| symBoLIic |Plus interest thereon
Gali Loharon, Ghantaghar, Metro, Delhi, India - 110007
Description of Property: Flat No. UGF-4 (Back LHS Portion) on Upper Ground Floor area
measuring 42 sqyds Built Upon Plot No. B81 area measuring 260 sqyds part of Khasra No. 218
situated at Rail Vihar Sahkari Aawas Samiti Village Sadulabad Pargan and Tehsil Loni and
District Ghaziabad, Uttar Pradesh; Herein after referred to as the “said property”. Boundaries:
East: Open Land West : Plot No. B-80 North : Road 30mt Wide South : Plot No. B-38.

4.|LAN No: DL/GRN/ALPH/A000000127, Mr. Vivek| 01-06-2026 Rs. 6659455/-
Joshi, Mrs. Mamta Joshi, FLAT NO- 129, D-| 21-08-2026 | s on 02-06-2026
POCKET-B, MAYUR VIHAR-2, PATPARGANJ DELHI,| SYmMBoOLIC |Plus interest thereon
Patparganj, Metro, DELHI, Delhi, India - 110091
Description of Property: Dwelling Flat No. 301, Super covered area measuring 2500 Sq. Ft.
approx., 3rd Floor, Tower-B-1, Jaipuria Apartment, built Plot No. 14, Sector-1 (GH-06),
Crossing Republik, Village Dundahera, NH24, Ghaziabad, UP 201009.; (Hereinafter referred
as the "said property") As per BBA dated 14.09.2021 the said property is bounded as under: :
Open. Flat Entry. East West North Stair Case. South : Open.

5./LAN No: DL/KNR/MAYA/A000000009, Mr. NISHANT|  01-06-2026 Rs. 1355970/
KUMAR, Mrs. NISHU RANI, HO NO 10, 2nd E[  21-08-2026 | ason 02-06-2026
BARADARI AMBEDKAR RAOD , Rural , Ghaziabad ,| SYMBOLIC ~ |Plus interest thereon
Uttar Pradesh, India-201001
Description of Property: A freehold Residential House no. 10, admeasuring 50 sq. yard i.e.
41.80 sq. meter, Situated at Second-E, Baradri Nehru Nagar, Ghaziabad, Tehsil & Dist.
Ghaziabad (U.P.) (Khasra no. & Plot no. not mentioned) (Hereinafter called the said Property).
Boundaries: AS PER TECHNICAL East: Property of Soniya West: Property of Balesh North:
Road 10 ft. wide South: Other property.

6./LAN No: DL/MNR/VSEN/A000000132, Mr. Vinay| 01-06-2026 Rs. 1371703/-
Kumar, H No K186 Gali No 33 Ganhotri Vihar Ghonda|  21-08-2026 | as on 02-06-2026
Delhi, Metro, Delhi, Delhi, India - 110053, Mr.| SyMBOLIC |Plus interestthereon
Shubhash Chand / Mrs. Sumira Devi, H No B 171
Ghonda Delhi, Metro, Delhi, Delhi, India - 110053
Description of Property: Property area measuring 50 sqyds part of Khasra No. 230 situated at
Village Mawai Colony Known as Charan Singh Paragna Loni Tehsil and District Ghaziabad,
Uttar Pradesh; Herein after referred to as the “said property”. Boundaries: As per Technical East
:Road 20ft Wide West : Others North : Others South : Others.

7.|LAN No: DL/SDR/SDRA/A000001463, Mr. SANDEEP|  01-06-2026 Rs. 1388397/-
SANDEEP, Mrs. JYOTI JYOTI/Mr. VIPIN VIPIN, HNO|— 21-08-2026 | 2 on 02-06-2026
E 745 GALINO 5, 5, H NO E745 GALI NO 5 PAPPU|  SYMBOLIC |Plus interest thereon
COLONY SAHIBABAD, Metro, SAHIBABAD, Uttar
Pradesh, India-201005
Description of Property: Plot No. E-745 area measuring 44 sqyds part of Khasra No. 563
situated at Village Pasonda Colony Known as Pappu Colony, Gali No. 5, Paragna Loni Tehsil
and District Ghaziabad, Uttar Pradesh; Herein after referred to as the “said property”.
Boundaries: As per Technical East : Others West : Road 15ft Wide North : Others South :
Property of Sachin.

8. |LAN No: GR/KAP/KUNJ/A000001258, Mr. Arshad Saifi,|  01-06-2026 Rs. 1172106/-
Mrs. Gulshan Karimuddin Saifi / Mr. Sahid Khan,|  21-08-2026 | as on 02-06-2026
Khasra No 149, Laxman Garden, Sahibabad, Ghaziabad,| SYMBOLIC |Plus interest thereon
Semiurban, Pasonda, Uttar Pradesh, 201005
Description of Property: Freehold Residential Plot of land area measuring 32.5 sg. yd. out of]
total area 65 sq. yd. out of Khasra No. 2028Min, Situated at Igbal Colony in Village Pasonda,
Pargana Loni, Tehsil & Distt. Ghaziabad U.P. Hereinafter Called Referred To As The Said
Property”). Boundaries Of The Property: As Per Sale Deed East: Other’s Plot West: Other’s
PlotNorth: 12 Ft. Wide Road South: Other’s Plot.

9 [LAN No: GR/KAP/MUNI/A000000043, Mr. Rohit| 01-06-2026 Rs. 588709/-

Kumar, Mr. Ramveer R /mrs. Meena Devi, 53 Brahman|  21-08-2026 | as on 02-06-2026
Basti Gharoli, East Delhi, Mayur Vihar Phase 3, Metro,|  SYMBOLIC plus interest thereon
Delhi, Delhi, India - 110096.
Description of Property: Property area measuring 35 sqyds part of Khasra No. 212/1 situated
at Village Akbarpur Bahrampur Colony Known as Kherati Nagar, Paragana Loni Tehsil and
District Ghaziabad, Uttar Pradesh; Herein after referred to as the “said property”. Boundaries:
As per Technical Report East : Road 15ft Wide West : Plot of Manish North : Others South :
Road 15ft Wide.

Date: 24.08.2026,
Place: Ghaziabad

Authorised Officer,

Hinduja Housing Finance Limited

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

epaper.financialexpress.mn'. .

Road 25 Feet Wide , South: Others Plol

DL/DEL/PAND/ADODDOTATA. 1. Mr. Tarach And Mamch  |20/11/2023 & Re. 1950684 2800 20.11,23]  12/1/2026 ALP: Rs. 2234700/
Andih 2. Mr. Bajyeer Singhico- Borrower 4 Phvical —uranee s e e -
e, Babla (co. Bariowert || 08,3580 2011/2023 R, 1859604 |  possession | EMD: Rs. 223470/

Description Of Property: A Fresihokd Residentisl House Magar Palika Mo, 39, Admeasuring Area 73.3/4 5. Yands e, 61,30 5q. Melers, Situated A1
Mohalla Gangapura Pargana Hapur, Tehsil Haper, Districl Ghaziabad Bownded As Easl: Housa Of Brajmoban Side 25 Feel | Wesl: Gml
Rameshwari Side 25 Feel, North; Rasta 4 Feel Wide, South: Smi. Rameshwari And Abchak Side 26 Feet 6 Inch

Mode OF Payment :- All payment shall be made by demand drafl in favour of Hinduja Housing Hinance Limiled payable al Dalhi.
special instructions/ Caullon: Bidding in the last minutes seconds should be avolded by Use bidlders In thelr owm mberezl. Nelher Hinduja Housing
Finance Limited nor the Service Pravider will be responsible for amy Iapsesfalure (Intemed failune, Powaer [ilere, odc.) on ik parl of i6e hidder in sueh
cages, In onder to ward off such copingent siuation, bidders are requested to make all the necessary arrangements/alternatives swch as back-up
pover sapply and whalever etse required o thal they are able to circamvent such siluation and are atle 1o paricipate iniheauction successiully
TERMS & CONDITIONS OF ONLINEE- AUCTION SALE: - 1. The Properilyisbeing sold on “AsisWhereis™, “Asiz What is™, “Whaleverlhere
is" and Withoul Recoprse” basis, As such sale is without any kind of warranties & indemnities, 2, Particulars of tha property/assets (viz
gxtent & measurements specified i the E-Auction Sate Notice has been stated 10 the bast of the [ntormatien of the Secured Creditor-and
Gecured Credifor shall nat be answarablka for any eeror, mis-stalemant or pmission, Actual extant & dimensions may diffar, 3, E-Auclion Sala
Notice izsued by the Secured Gredior I3 an invitation io the general public to sobmit thelr bids and the same does not constitute and willnot
b dearmed o constitiste any commitmaent acany representation an tha part altha Secured Creditor, Interested biddars arg advised io parusa
the title deeds with the Secured Credifor and to conduct own irdependent enquiries/due diligance about the title & present condition of the
properlyfasseis and claims/dues alfecting the propérty belare submission of bids. 4. Auction/didding shali only be thraugh “onling
glactranic mode” throwgh the website; auction@rhindujahousingfinanca. com-and hitps./www, bankeauctions. com/ Or Auction providad
by the'service pravider C1 India PYT LTD, who shailarrange & coordinate the entire process of auctlonthroughthe e-auction platform. 5. The
bidders rmay parbcipatein a-auttion for bidding frem thair place of choice, Inlarmal conmastivity shall have 1o be ensurad by biddar himsall
secured Creditor/service provider shall not be held responsitke for the internet connectivity, network problems. own system crash, power
lailureate. 6. For details, hedp, procedureand onling bidding on e-2uction prespactive bidders may contaci the Service Provider G1 INDIA
PYT.LTO, GOSA, Add: C1 INDIA PYT.LTD. First Floor, Om Palace Cinema, 547, Bhagwan Nagar, Delhi Road, Hapur - 245101, (Contact
Person; Mithalesh Kumar, Phone Mo, TOBO0B04466, Emall: delhi@clindia.com , Swpporl Moblle Humber:-
T291981124/1125/1126).7, Far participgling in the e-auction sale the irdanding biddars should registar their name al
htps:/www bankezoctions. com’ and auction@hindujahousingfinance.com well in advance and shall get the vser id and password
Intending bidders are advisad o changa anky tha password immediataly upon receiving it from the sarvice provider 8, Far parlicipating me-
guction, intending bidders have todeposil a refundable Earnest Money Deposit (EMD] i.2. 10% OF RESERVE PRICE (25 mentioned above)
shali be payable by interesied bidders through Demand Drattin favar of * Hinduja Houzing Financelimited. 9. Theintending bidders hould
submit the duly filled in Bid Form (format available on kttpsMwww Dankeauctions.comd and aectione@hindu jakousingfinance. com along
withthe Demand Draftremitiance towards EMD ina seaied cover addressed tothe Autharized Officer at HindulaHousing Finance Limited, at
(ffice No-28&, 2nd Floon, Pocket-1, Sector-25. Rahini, Maw Dathi-1 10085, 10, The saaled cover shoulkd be seper scribsad with “Bid for
participating in E-Auction Sale inthe Loan Account Number {as mentioned akove) for the property (25 mentioned above). Afterexpiry ol the
[as] datle of subrmigsion of ds wilh EMD, Authorzed Oficor shall examine te bids receivad By him and contirm the details of The qualitiad
bidders (who kave quoted their bids over and abave the reserve price and paid the specified EMD with the Secured Creditar) to the service
provider €1 India PYT LTD 10 anable tham 1o allow enly those bidders 1o participate in tha onling inte-ze bidding'ascion procesdings ating
dateandtime mantionad inE-Auction Sale Notice, 11, irter-58 bidding among the qualified biddars shall start framthe higheast bid quatad by
(e qualified bidders, During the process of inter-3e bidding, there wilf be enlimited exténsion of *10” minutes each, Le_the end time of g-
auction shall be automatically exfended by 10 Minutes adchtimeil bid is made within 10minutes Trom thalast extension, 12, 8ids ancamada
shall not be cancefled orwithdrawn. All Dids made from the user id given to biddar will be deemed to have been made by him aione, 13,
Imimgdiately upon closure of E-Avclion proceedings. the bighest bidder shall confirm the linal amaunt of bid queted by him By E-Mailbothio
tha Autharized Officer o his mail id parmod chand@ehindujahousingfingnce com and the-Service Provider for getting declared as
successiul bidder inthe E-Auction Sale proceadings. 14. The successful biddar shall immediately i_e. onthe same day or not later than next
wirrking day, as the casa may be, pay & deposit of twanty Tiva per cant, ol the amount ol the sale grice, which is inclusive of earnest monay
geposited, if any, tothe Authorized Dificer conducting the sale. The balance amount of purchase price payable shall be on orbelore fifteenth
day of contirmation o sate of tha immawvable proparty. 15 In case of defaull in gayrmant o above stipulated amaeunts by the Successiul
bidder/fauction purchaserwithin the stipulatedtime, the saie will be cancelled and the amount alrazdy paid (incieding EMD ) will be forfertad
and the property willbe again pul o sale. 16. AlLthe request ol the successiul bidder, the Authorised Dificer in his absolute discretion may
grant further Ema in writing, for deposifing the Gatancea of the bid amount, 17, The Successiul Giddar shall pay applicabls TOS5 (out of Sala
proceads) and submit TDS certificate to the Authorized officer. 18. Municipal/Panchayat Taxes, Electricity dugs {if any) and any ather
aukharities dues (il any) has to ba paid by the succassTul Bidder bafora issuance of the-sale certilicate, Bids shall be made taking info
consiceration of alithe slatutory dues pertaining o 1he propecty. 19, Sale Certificate will be issued by the Authonsed Officerinfavourol tha
successiul bidder only upan dapasit of entice purchase price/bid amount and Turnishing the necessary proal in respact of paymant of all
faxes/charges. 20, Applicabte legal charges for conveyanca, stamp duty, registration charges and other incidental charges shall be borng
by the auction purchaser 21. The Authorized pifices may postpone/cancel the E-Auction Sale procesdings withaul assigning any reason
whaisoever, In case the E-Auction Sale scheduled is postponed to-a fater date before 30 days from the scheduled date of sale, it will ba
dizplayed onthe website of the service provider. 22 The decision of the Authorized Offices is final, binding and ungoesticnable. 23. All
bidders wha submilled ihe bids, shall ba deamed (o have raad and undarstood the terms and condilions of fhe E-Auction Saleand be bound
by them. 24, Forfurther details and queries, please contact Authorized Officer, Mr. Ravi Kumar Mobile No. 9899048581 al branch office
al Hinduja Houzing Finance Limiled, at Dilice First Floor, Om Palace Cinema, 547, Bhagwan Nagar, Delhi Road, Hapur — 245101. 25.
Thiz is afso 15 (Fitteen) days" notice 1o the Borrower! Morigagor! Guaramters in case afthe abovesaid loan account pursuant torule 8(6) of
Security Interest (Enforcement) Bules 2002, about holding of auction sale an the abovementioned date/place.

sd/- Authorised Officer - HINDUJA HOUSING FINANCE LIMITED

Place: Hapur Date : 24/08 2026,

New Delhi
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This advertisement is for information purposes only and neither constitutes an offer or an invitation or a recommendation to purchase, to hold or sell securities and not for publication, distribution or release directly or indirectly outside India. This is not an
announcement for the offer document. All capitalized terms used herein and not defined herein shall have the meaning assigned to them in the Letter of Offer dated August 18, 2026, and subsequently revised through Corrigendum dated August 20, 2026 and
revised Letter of Offer dated August 20, 2026 (the “Letter of Offer” or "LOF") filed with the Stock Exchange, National Stock Exchange of India Limited ("NSE") and also filed with the Securities and Exchange Board of India ("SEBI") for information and
dissemination on the SEBI's website pursuant to the proviso to Regulation 3 of the SEBI (Issue of Capital and Disclosure Requirements) Regulations, 2018 (SEBI ICDR Regulations).

KSHITIJ POLYLINE LIMITED

KasHiT

WORLD CLASS PRODUCTS

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar of Companies, Mumbai. Consequent upon the conversion of our Company into public limited
company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered
Office of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on
August 1,2024. For details of changes in our Name and Registered Office of the Company and other details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101

Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837

Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

OUR PROMOTER: MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”’) FOR CASH
AT A PRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM OF X 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026
(THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE” BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.

THEISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS 1.59 TIMES THE VALUE OF THE EQUITY SHARES.

FORFURTHERDETAILS, PLEASE REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.

Amount payable per Right Equity Share

Face Value Premium

Total

On Application

% 2.00/- < 117

< 317/

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY

LAST DATE FOR ON MARKET RENUNCIATION*

ISSUE CLOSE ON**

| ISSUEOPENSON
THURSDAY, AUGUST 27, 202

__THURSDAY, AUGUST 27, 2026

TUESDAY, SEPTEMBER 1, 2026

FRIDAY, SEPTEMBER 4, 2026

*Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner that the Rights Entitlements are credited to the demat account of the Renouncee(s) on or prior to the Issue Closing Date.
**Qur Board or a Rights Issue Committee thereof will have the right to extend the Issue period as it may determine from time to time but not exceeding 30 (thirty) days from the Issue Opening Date (inclusive of the Issue Opening Date). Further, no withdrawal of Application shall be permitted by

anyApplicant after the Issue Closing Date.

DETAILS OF THE SPECIFIC INVESTOR(S)

1. Specific Investor(s) in terms of sub-clause (i) of clause (f) of sub-regulation (1) of regulation 84 of SEBI ICDR Regulations: NOT APPLICABLE since our Promoters and members of the Promoter Group do not hold any Equity Shares in our Company as on the date of this Letter of
Offer. Vide letter dated May 8, 2026 (“Subscription Letters”), since they are not holding any equity shares of the Company, they will neither participate in this right issue nor they intend to apply for any additional Rights Equity Shares (including any unsubscribed portion of the Issue).

2. Specific Investor(s) in terms of sub-clause (ii) of clause (f) of sub-regulation (1) of requlation 84 of SEBIICDR Regulations: NOT APPLICABLE since no such Specific Investor(s) has been identified by our Company.

ASBA”

Simple, Safe, Smart way of making an Application- Make Use of it.

*Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking the fund in the bank
account, investors can avail the same. For further information, please see the section entitled “Terms of the Issue” on Page 65 of the LOF.

PROCESS OF MAKING AN APPLICATION IN THE ISSUE

In accordance with Regulation 76 of the SEBI ICDR Regulations, the SEBI ICDR Master

Circular and the ASBA Circulars, all Investors desiring to make an Application in this Issue

are mandatorily required to use the ASBA process. Investors should carefully read the

provisions applicable to such Applications before making their Application through ASBA.

For Details, see “PROCESS OF MAKING AN APPLICATION IN THE ISSUE” on Page 67

of LOF.

PROCEDURE FORAPPLICATION THROUGH THE ASBAPROCESS

An Investor, wishing to participate in this Issue through the ASBA facility, is required to

have an ASBA enabled bank account with SCSBs, prior to making the Application.

Investors desiring to make an Application in this Issue through ASBA process, may submit

the Application Form in physical mode to the Designated Branches of the SCSB or online/

electronic Application through the website of the SCSBs (if made available by such SCSB)
for authorizing such SCSB to block Application Money payable on the Application in their
respective ASBAAccounts.

Investors should ensure that they have correctly submitted the Application Form and have

provided an authorisation to the SCSB, via the electronic mode, for blocking funds in the

ASBAAccount equivalent to the Application Money mentioned in the Application Form, as

the case may be, at the time of submission of the Application.

Our Company, their directors, their employees, affiliates, associates and their respective

directors and officers and the Registrar shall not take any responsibility for acts, mistakes,

errors, omissions and commissions etc., in relation to Applications accepted by SCSBs,

Applications uploaded by SCSBs, Applications accepted but not uploaded by SCSBs or

Applications accepted and uploaded without blocking funds in the ASBAAccounts.

APPLICATION BY ELIGIBLE EQUITY SHAREHOLDERS HOLDING EQUITY SHARES

INPHYSICAL FORM

In accordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI

ICDR Master Circular, the credit of Rights Entitlements and Allotment of Rights Equity

Shares shall be made in dematerialised form only. Accordingly, Eligible Equity

Shareholders, holding Equity Shares in physical form as on Record Date and desirous of

subscribing to Rights Equity Shares in this Issue are advised to furnish the details of their

demat account to the Registrar or our Company at least two clear Working Days prior to
the Issue Closing Date, to enable the credit of their Rights Entitlements in their respective
demataccounts atleast one day before the Issue Closing Date.

Prior to the Issue Opening Date, the Rights Entitlements of those Eligible Equity

Shareholders, among others, who hold Equity Shares in physical form, and/or whose

demat account details are not available with our Company or the Registrar, shall be

credited in the Demat Suspense Account.

In accordance with the SEBI circular bearing reference no.

SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, Resident Eligible Equity

Shareholders who hold Equity Shares in physical form, as applicable, as on the Record

Date will not be allowed to renounce their Rights Entitlements in the Issue. However, such

Eligible Equity Shareholders, where the dematerialized Rights Entitlements are

transferred from the suspense escrow demat account to the respective demat accounts

within prescribed timelines, can apply for Additional Rights Equity Shares while submitting
the Application through ASBA process.

Making of an Application by Eligible Equity Shareholders on Plain Paper under

ASBAprocess

An Eligible Equity Shareholder, in India who is eligible to apply under the ASBA process

may make an Application to subscribe to this Issue on plain paper in terms of Regulation

78 of SEBIICDR Regulations in case of non-receipt of Application Form as detailed above.

In such cases of non-receipt of the Application Form through physical delivery (where

applicable) and the Eligible Equity Shareholder, not being in a position to obtain it from any

other source may make an Application to subscribe to this Issue on plain paper with the
same details as per the Application Form that is available on the website of the Registrar,
or the Stock Exchanges. An Eligible Equity Shareholder, shall submit the plain paper

Application to the Designated Branch of the SCSB for authorising such SCSB to block

Application Money in the said bank account maintained with the same SCSB. Applications

on plain paper will not be accepted from any Eligible Equity Shareholder, who has not

provided an Indian address.

Please note that in terms of Regulation 78 of SEBI ICDR Regulations, the Eligible Equity

Shareholders, who are making the Application on plain paper shall not be entitled to

renounce their Rights Entitlements and should not utilize the Application Form for any

purpose including renunciation even ifitis received subsequently.

The Application on plain paper, duly signed by the Eligible Equity Shareholder, including

joint holders, in the same order and as per specimen recorded with his/her bank, must

reach the office of the Designated Branch of the SCSB before the Issue Closing Date and
should contain the following particulars:

(@) Name of our Company, being Kshitij Polyline Limited;

(b) Name and address of the Eligible Equity Shareholder, including joint holders (in the
same order and as per specimen recorded with our Company or the Depository);

(c) Folio number (in case of Eligible Equity Shareholders, who hold Equity Shares in
physical form as on Record Date)/DP and Client ID;

(d) ExceptforApplications on behalf of the Central or State Government, the residents of

Sikkim and the officials appointed by the courts, PAN of the Eligible Equity

Shareholder and for each Eligible Equity Shareholder, in case of joint names,

irrespective of the total value of the Equity Shares applied for pursuant to this Issue;

Number of Equity Shares held as on Record Date;

Allotment option —only dematerialised form;

Number of Rights Equity Shares entitled to;

Number of Rights Equity Shares applied for within the Rights Entitiements;

Number of Additional Rights Equity Shares applied for, if any (applicable only if entire

Rights Entitlements have been applied for);

Total number of Rights Equity Shares applied for;

Total Application amount paid at the rate of ¥ 3.17 per Rights Equity Share;

) Details of the ASBAAccount such as the SCSB account number, name, address and

branch of the relevant SCSB;

(m) In case of non-resident Eligible Equity Shareholders, making an application with an
Indian address, details of the NRE / FCNR/ NRO account such as the account
number, name, address and branch of the SCSB with which the account is
maintained,;

(n) Authorisation to the Designated Branch of the SCSB to block an amount equivalent to
the Application Money in the ASBAAccount;

(o) Signature of the Eligible Equity Shareholder, (in case of joint holders, to appear in the
same sequence and order as they appear in the records of the SCSB); and

(p) All such Eligible Equity Shareholders, shall be deemed to have made the
representations, warranties and agreements set forth in “Restrictions on Purchases
and Resales - Representations, Warranties and Agreements by Purchasers” on page
91, and shallinclude the following:

“l/ We understand that neither the Rights Entitlements nor the Rights Equity Shares have

been, or will be, registered under the U.S. Securities Act of 1933, as amended (the “U.S.

Securities Act’), or any United States state securities laws, and may not be offered, sold,

resold or otherwise transferred within the United States or to the territories or possessions

thereof (the “United States”), except pursuant to an exemption from, or in a transaction not
subject to, the registration requirements of the U.S. Securities Act. I/ we understand the

Rights Equity Shares referred to in this application are being offered and sold in “offshore

transactions” in compliance with Regulation S under the U.S. Securities Act (“Regulation

S’) to Eligible Equity Shareholders located in jurisdictions where such offer and sale of the

Rights Equity Shares is permitted under laws of such jurisdictions. I/ we understand that

the Issue is not, and under no circumstances is to be construed as, an offering of any

Rights Equity Shares or Rights Entitlements for sale in the United States, or as a

solicitation therein of an offer to buy any of the said Rights Equity Shares or Rights

Entitlements in the United States. I/ we confirm that | am/we are (a) not in the United States

and eligible to subscribe for the Rights Equity Shares under applicable securities laws, (b)

complying with laws of jurisdictions applicable to such person in connection with the Issue,

and (c) understand that neither the Company, nor the Registrar, or any other person acting
on behalf of the Company will accept subscriptions from any person, or the agent of any
person, who appears to be, or who the Company, the Registrar, or any other person acting
on behalf of the Company have reason to believe is in the United States or is outside of

India and ineligible to participate in this Issue under the securities laws of their jurisdiction.

I/ We will not offer, sell or otherwise transfer any of the Rights Equity Shares which may be

acquired by us in any jurisdiction or under any circumstances in which such offer or sale is

not authorized or to any person to whom it is unlawful to make such offer, sale or invitation.

I/ We satisfy, and each account for which I/ we are acting satisfies, (a) all suitability

standards for investors in investments of the type subscribed for herein imposed by the

jurisdiction of my/our residence, and (b) is eligible to subscribe and is subscribing for the

Rights Equity Shares and Rights Entitlements in compliance with applicable securities and

otherlaws of our jurisdiction of residence.

I/we hereby make the representations, warranties, acknowledgments and agreements set

forth in the section of the Letter of Offer titled “Restrictions on Purchases and Resales” on

page 91 ofthe LOF.

I/ We acknowledge that the Company, their affiliates and others will rely upon the truth and
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accuracy ofthe foregoing representations and agreements.”

Shareholders are requested to strictly adhere to these instructions. Failure to do so could
resultin an Application being rejected, with our Company, and the Registrar not having any
liability to the Investor. The plain paper Application format will be available on the website
of the Registrar at https://rights kfintech.com.

Our Company, and the Registrar shall not be responsible if the Applications are not
uploaded by the SCSB or funds are not blocked in the Investors' ASBA Accounts on or
before the Issue Closing Date.

A. PROCEDURE FORRENUNCIATION OF RIGHTS ENTITLEMENTS

The Eligible Equity Shareholders may renounce the Rights Entitlements, credited to their
respective demat accounts, either in full or in part (a) by using the secondary market
platform of the Stock Exchanges (the “On Market Renunciation”); or (b) through an off-
market transfer (the “Off Market Renunciation”), during the Renunciation Period. The
Investors should have the demat Rights Entitlements credited / lying in his/her own demat
account prior to the renunciation. The trades through On Market Renunciation and Off
Market Renunciation will be settled by transferring the Rights Entitlements through the
depository mechanism.

Investors may be subject to adverse foreign, state or local tax or legal consequences as a
result of trading in the Rights Entitlements. Investors who intend to trade in the Rights
Entitlements should consult their tax advisor or stock-broker regarding any cost,
applicable taxes, charges and expenses (including brokerage) that may be levied for
trading in Rights Entitiements.

Please note that the Rights Entitlements which are neither renounced nor
subscribed by the Investors on or before the Issue Closing Date shall lapse and
shall be extinguished after the Issue Closing Date.

Payment Schedule of Rights Equity Shares

< 3.17 per Rights Equity Share shall be payable on Application.

Our Company accepts no responsibility to bear or pay any cost, applicable taxes,
charges and expenses (including brokerage), and such costs will be incurred solely
by the Investors.

a) OnMarket Renunciation

The Eligible Equity Shareholders may renounce the Rights Entitlements, credited to their
respective demat accounts by trading/selling them on the secondary market platform of
the Stock Exchange through a registered stock-broker in the same manner as the existing
Equity Shares of our Company.

In this regard, in terms of provisions of the SEBI ICDR Regulations and the SEBI ICDR
Master Circular, the Rights Entitlements credited to the respective demat accounts of the
Eligible Equity Shareholders shall be admitted for trading on the Stock Exchanges under
ISIN: INE013820027 subject to requisite approvals. Prior to the Issue Opening Date, our
Company will obtain the approval from the Stock Exchanges for trading of Rights
Entitlements. No assurance can be given regarding the active or sustained On Market
Renunciation or the price at which the Rights Entitlements will trade. The details for trading
in Rights Entitlements will be as specified by the Stock Exchanges from time to time.

The Rights Entitlements are tradable in dematerialized form only. The market lot for
trading of Rights Entitlements is 1 (one) Rights Entitlements.

The On Market Renunciation shall take place only during the Renunciation Period for On
Market Renunciation, i.e., from Thursday, August 27, 2026 to Tuesday, September 1, 2026
(both days inclusive).

The Investors holding the Rights Entitlements who desire to sell their Rights Entitlements
will have to do so through their registered stock-brokers by quoting the ISIN:
INE013820027 and indicating the details of the Rights Entitlements they intend to trade.
The Investors can place order for sale of Rights Entitlements only to the extent of Rights
Entitlements available in their demat account.

The On Market Renunciation shall take place electronically on secondary market platform
of NSE under automatic order matching mechanism and on 'T+2 rolling settlement basis',
where 'T' refers to the date of trading. The transactions will be settled on trade-for-trade
basis. Upon execution of the order, the stock-broker will issue a contract note in
accordance with the requirements of the Stock Exchanges and the SEBI.

b) Off Market Renunciation

The Eligible Equity Shareholders may renounce the Rights Entitlements, credited to their
respective demat accounts by way of an off-market transfer through a depository
participant. The Rights Entitlements can be transferred in dematerialised form only.
Eligible Equity Shareholders are requested to ensure that renunciation through off-market
transfer is completed in such a manner that the Rights Entitlements are credited to the
demat account of the Renouncees on or prior to the Issue Closing Date to enable
Renouncees to subscribe to the Rights Equity Shares in the Issue.

The Investors holding the Rights Entitlements who desire to transfer their Rights
Entitlements will have to do so through their depository participant by issuing a delivery
instruction slip quoting the ISIN: INE013820027, the details of the buyer and the details of
the Rights Entitlements they intend to transfer. The buyer of the Rights Entitlements
(unless already having given a standing receipt instruction) has to issue a receipt
instruction slip to their depository participant. The Investors can transfer Rights
Entitlements only to the extent of Rights Entitlements available in their demat account.

The instructions for transfer of Rights Entitlements can be issued during the working hours
of the depository participants.

The detailed rules for transfer of Rights Entitlements through off-market transfer shall be
as specified by the NSDL and CDSL from time to time.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY
SHAREHOLDERS

In accordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI
ICDR Master Circular, the credit of Rights Entitlements and Allotment of Equity Shares
shall be made in dematerialized form only. Prior to the Issue Opening Date, our Company
shall credit the Rights Entitlements to (i) the demat accounts of the Eligible Equity
Shareholders holding the Equity Shares in dematerialised form; and (i) a demat suspense
escrow account (namely, “KSHITIJ POLYLINE LIMITED-SUSPENSE ESCROW DEMAT
ACCOUNT”) opened by our Company, for the Eligible Equity Shareholders which would
comprise Rights Entitlements relating to (a) held by Eligible Equity Shareholders which are
held in physical form as on Record Date; or (b) which are held in the account of the Investor
Education and Protection Fund (IEPF”) authority; or (c) of the Eligible Equity Shareholder
whose demat accounts are frozen or where the Equity Shares are lying in the unclaimed /
suspense escrow account / demat suspense account (including those pursuant to
Regulation 39 of the SEBI LODR Regulations) or details of which are unavailable with our
Company or with the Registrar on the Record Date or where Equity Shares have been kept
in abeyance or where entitlement certificate has been issued or where instruction has
been issued for stopping issue or transfer or where letter of confirmation lying in escrow
account; or (d) where credit of the Rights Entitlements have returned/reversed/failed for
any reason; or (e) where ownership is currently under dispute, including any court or
regulatory proceedings or where legal notices have been issued, if any or (f) such other
cases where our Company is unable to credit Rights Entitlements for any other reasons.
Eligible Equity Shareholders are requested to provide relevant details / documents as
acceptable to our Company or the Registrar (such as applicable regulatory approvals,
self-attested PAN and client master sheet of demat account, details/ records confirming
the legal and beneficial ownership of their respective Equity Shares, etc.) to our Company
or the Registrar no later than two clear Working Days prior to the Issue Closing Date, i.e.,
by Tuesday, September 1, 2026, to enable credit of their Rights Entitlements by way of
transfer from the Demat Suspense Account to their demat account at least one day before
the Issue Closing Date, to enable such Eligible Equity Shareholders to make an
application in this Issue, and this communication shall serve as an intimation to such
Eligible Equity Shareholders in this regard. Such Eligible Equity Shareholders are also
requested to ensure that their demat account, details of which have been provided to our
Company or the Registrar account is active to facilitate the aforementioned transfer.

NO OFFERIN THE UNITED STATES

THE RIGHTS ENTITLEMENTS AND THE RIGHTS EQUITY SHARES HAVE NOT BEEN,
AND WILL NOT BE, REGISTERED UNDER THE UNITED STATES SECURITIES ACT
OF 1933, AS AMENDED (THE “U.S. SECURITIES ACT”) AND MAY NOT BE OFFERED
OR SOLD WITHIN THE UNITED STATES, EXCEPT PURSUANT TO AN EXEMPTION
FROM, OR IN A TRANSACTION NOT SUBJECT TO, THE REGISTRATION
REQUIREMENTS OF THE U.S. SECURITIES ACT AND APPLICABLE STATE
SECURITIES LAWS. ACCORDINGLY, THE RIGHTS EQUITY SHARES ARE ONLY
BEING OFFERED AND SOLD IN “OFFSHORE TRANSACTIONS”AS DEFINED IN,AND
IN RELIANCE ON, REGULATION S UNDER THE U.S. SECURITIES ACT TO ELIGIBLE
EQUITY SHAREHOLDERS, LOCATED IN JURISDICTIONS WHERE SUCH OFFER
AND SALE IS PERMITTED UNDER THE LAWS OF SUCH JURISDICTIONS. THE
OFFERING TO WHICH THIS LETTER OF OFFER RELATES IS NOT, AND UNDER NO
CIRCUMSTANCES IS TO BE CONSTRUED AS, AN OFFERING OF ANY RIGHTS
ENTITLEMENTS OR RIGHTS EQUITY SHARES FOR SALE IN THE UNITED STATES
OR AS A SOLICITATION THEREIN OF AN OFFER TO BUY ANY OF THE SAID
SECURITIES. ACCORDINGLY, YOU SHOULD NOT FORWARD OR TRANSMIT THIS
LETTER OF OFFERINTO THE UNITED STATESATANY TIME.

LAST DATE FORAPPLICATION

The last date for submission of the duly filled in the Application Form or a plain paper
Application is Friday, September 4, 2026, i.e., Issue Closing Date. If the shareholder

makes an application using the application form as well as plain paper, both the

applications shall be liable to be rejected at the option of the issuer. Our Board or any

committee thereof may extend the said date for such period as it may determine from time
to time, subject to the Issue Period not exceeding 30 days from the Issue Opening Date

(inclusive of the Issue Opening Date).

Ifthe Application Form is not submitted with an SCSB, uploaded with the Stock Exchanges

and the Application Money is not blocked with the SCSB, on or before the Issue Closing

Date or such date as may be extended by our Board or any committee thereof, the

invitation to offer contained in the Letter of Offer shall be deemed to have been declined

and our Board or any committee thereof shall be at liberty to dispose of the Equity Shares
hereby offered, as set out in the section entitled “Terms of the Issue - Basis of Allotment” on
page 85 of Letter of Offer.

ALLOTMENT OF THE RIGHT EQUITY SHARES IN DEMATERALISED FORM:

Please note that the Rights Equity Shares applied for in this issue can be allotted only in

dematerialized form and to the same depository account in which our equity shares are

held by such investor on the record date. For details, see “Allotment Advice or Refund/

Unblocking of ASBAAccounts”in the chapter titled “Terms of the Issue” beginning on page

65 of Letter of Offer.

FRACTIONALENTITLEMENTS

The Rights Equity Shares are being offered on a rights basis to Eligible Equity

Shareholders in the ratio of 2 Equity Shares for every 5 Equity Shares held on the Record

Date. As per SEBI Rights Issue Circulars, the fractional entitlements are to be ignored,

hence the fractional entitlement of such Eligible Equity Shareholders shall be ignored for

computation of the Rights Entitlement. Accordingly, if the shareholding of any of the Eligible

Equity Shareholders is less than 5 (Five) Equity Shares or is not in the multiple of 5 (Five)

Equity Shares, the fractional entitlements of such Eligible Equity Shareholders shall be

ignored by rounding down of their Rights Entitlements. However, the Eligible Equity

Shareholders whose fractional entitlements are being ignored, will be given preferential

consideration for the Allotment of one additional Rights Security if they apply for additional

Rights Equity Shares over and above their Rights Entitlements, if any, subject to availability of

Rights Equity Shares in this Issue post allocation towards Rights Entitiements applied for.

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE

STOCKEXCHANGE ONLY IN DEMATERIALIZED MODE:

LISTING

The existing Equity Shares are listed on the National Stock Exchange of India Limited (“NSE”

or “Stock Exchange”). Our Company has received 'in-principle' approval from NSE for listing

the Rights Equity Shares to be allotted pursuant to this Issue vide its letter NSE/LIST/55119
dated August 12, 2026. Our Company will also make an application to the Stock Exchange(s)
to obtain the trading approval for the Rights Entitlements as required under the SEBI circular

(SEBI/HO/CFD/DIL2/CIR/P/2020/13) dated January 22, 2020. For the purpose of this Issue,

the Designated Stock Exchange is NSE.

DISCLAIMER CLAUSE OF SEBI

The Issue is being made under the new framework for the Rights Issue introduced by SEBI.

The Letter of Offer has been filed with SEBI. In terms of the SEBI Regulations, the SEBI shall

not issue any Observation on the Letter of Offer. Hence there is no such specific Disclaimer

Clause of SEBI.

DISCLAIMER CLAUSE OF NSE

It is to be distinctly understood that the permission given by NSE should not in any way be

deemed or construed that the letter of offer has been cleared or approved by NSE nor does it

certify the correctness or completeness of any of the contents of the letter of offer. The
investors are advised to refer to the letter of offer for the full text of the 'Disclaimer Clause of

NSE. The investors are advised to refer to the Letter of Offer for the full text of the 'Disclaimer

Clause of NSE'on page nos. 62-63 of the Letter of Offer.

DISPATCHAND AVAILABILITY OF ISSUE MATERIALS:

The Application Form, the Rights Entitlement Letter and other Issue Material are dispatched on

Monday, August 24, 2026 to the eligible equity shareholders of the company as on the Record

date, Wednesday, August 19, 2026 who have provided an Indian address to the Company. The

Eligible Equity Shareholders who have provided their valid e-mail address, the Letter of Offer,

the Application Form, the Rights Entitlement Letter and other Issue material are sentto them to

their valid e-mail address on Friday, August 21, 2026.

Shareholders can access the Letter of Offer and the Application Form (provided that the

Eligible Equity Shareholder is eligible to subscribe for the Equity Shares under applicable

laws) on the websites of:

()  OurCompany atwww.kshitijpolyline.co.in;

(i)  The Registrar at https://rights.kfintech.com;

(iii) The Stock Exchanges at www.nseindia.com;

Eligible Equity Shareholders, can also obtain the details of their respective Rights Entitlements

from the website of the Registrar (i.., https://rights.kfintech.com) by entering their DP ID and

Client ID or folio number (for Eligible Equity Shareholders, who hold Equity Shares in physical

form as on Record Date) and PAN. The link for the same shall also be available on the website

of our Company at www.kshitijpolyline.co.in)

OTHERIMPORTANT LINKS AND HELPLINE:

The Investors can visit following links for the below-mentioned purposes:

1. Frequently asked questions and online/ electronic dedicated investor helpdesk for
guidance on the Application process and resolution of difficulties faced by the Investors:
https:/Irights.kfintech.com. Further, helpline number provided by the Registrar for
guidance on the Application process and resolution of difficulties is +91-40-6716-
2222/18003094001.

2. Updation of Indian address/ e-mail address/ phone or mobile number in the records
maintained by the Registrar or our Company: https://rights.kfintech.com

3. Updation of demat account details by Eligible Equity Shareholders holding shares in
physical form: https://rights.kfintech.com

4.  Submission of self-attested PAN, client master sheet and demat account details by non-
resident Eligible Equity Shareholders: kshitij.rights@kfintech.com

Investors are advised to contact the Registrar to the Issue or our Company Secretary and

Compliance Officer for any pre- Issue or post-Issue related problems such as non-receipt of

Letter of Offer/ Application Form and Rights Entitlement Letter/ Letter of Allotment, Split

Application Forms, Share Certificate(s) or Refund Orders, etc. All grievances relating to the

ASBA process may be addressed to the Registrar to the Issue, with a copy to the SCSBs,

giving full details such as name, address of the applicant, ASBA Account number and the

Designated Branch of the SCSBs, number of Equity Shares applied for, amount blocked,

where the Application Form and Rights Entitlement Letter or the plain paper application, in

case of Eligible Equity Shareholder, was submitted by the ASBA Investors through ASBA
process. , see "Terms of the Issue" beginning on page 65 of the LOF.

BANKER TO THE ISSUE AND REFUND BANK: AXIS BANK LIMITED

MONITORING AGENCY: BRICKWORK RATINGS INDIA PRIVATE LIMITED

FORRISKFACTORS AND OTHER DETAILS, KINDLY REFER TO THE LETTER OF OFFER

REGISTRAR TO THE ISSUE

A KFINTECH

KFIN TECHNOLOGIES LIMITED
Address: Selenium Tower-B, Plot No. 31-32, Gachibowli, Financial District,
Nanakramguda, Serilingampally, Hyderabad, Telangana—500 032
Tel: +91-40-6716-2222/18003094001;
Email ID: kshitij.rights@kfintech.com
Website: https://rights.kfintech.com
Investors Grievance E-mail: einward.ris@kfintech.com
Contact Person: Mr. M Murali Krishna

SEBI Registration Number: INR000000221
CIN: L72400MH2017PLC444072
Validity of Registration: Permanent

For Kshitij Polyline Limited
Sd/-
Nikita Dhaval Mehta

Date: August 22, 2026 ‘ .
Company Secretary and Compliance Officer

Place: Mumbai

Our Company is proposing subject to market conditions and other considerations, a right
Issue of its Equity Shares and has in this regard filed a Letter of Offer dated August 18,
2026, and subsequently revised through Corrigendum dated August 20, 2026 and revised
Letter of Offer dated August 20, 2026 with SEBI and Stock Exchange. The LOF is available
on the website of SEBI at www.sebi.gov.in, the Stock Exchange i.e. NSE at
www.nseindia.com and on the website of Registrar i.e. https://rights.kfintech.com.
Investors should note that Investment in equity shares involves a degree or risk and for
details relating to the same, please see the section entitled “Risk Factors” on page 20 of
the LOF.

The announcement does not constitute an offer of Right Entitlements of Right Equity
Shares for sale in any Jurisdiction, including the United States and any Rights
Entitlements and Right Equity Shares described in these announcements may not be
offered or sold in the United States absent registration under the Securities Act or an
exemption from registration. There will be no public offering of Right Equity Shares in the
United States.
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